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CENTRAL ADxWUSTRATIVE TRIBUNAL 
ERNAKULAM BENCH 

O-A-NO.25WO04. 

hiday this the 15th  day of Aptil, 2005. 

CORAM.- 
HON'BLE

-
MK  K.V.EAQM

—AMM6M  —jupiciAL mnnm 
Bijoy P.K, 
Pallikkara Manari Paramba, 
4  PM 3ovindapuram, Calicut-16. 

(By Advocate Shri "fiR.Srecraj) 

Appficanti 

vs. 

1. The Administiatm, Union Talitoly  of Lakshadweep, 
KavarathL 

The Chairman, Committee for  compagsionate  
Appointment Union Territory of L*diadweep- 

Union of India =presented by  its  
Sw"tuY to dw Government ofbdia, 
Mnistry of Home Affairs, New Delhi. 	Req'ond'ents 

(By Advocate Sh1i P.&Ramachandra Menon  (R.1&2) 
Advocate Shd 17 Ibrahim Khan, SCOSC (R-3) 

The application having been heard on 15.4.2005 
the Thlunal on the am day delivered the following: 

R D E ,R (Oral) 
I: 

HOMBLE MR. K.V.SACBMANANDAN, JUDICIAL MEMBER? 

1he apphcmfs father was died ~ while woddng i as Hbad r -Constable -at Androdi 

Police Station. under the Union Territory of Lakshadweep. 11w applicant was a at 

the time of death of his father. On attaining majority he has made an appheation for 

cOnTaSSiOnate appOintr1mit It is averred in the O.A. dW the Committee for 

C410passionate- Appointment has recommended dw can of the applicant The applicant 

has not been given, an appointment till now and the matter has been refirred back to the 

Administrator According to the applicant there are vacancies. Aggrieved by the action 
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on the pat of the respondents the applicant has filed this O.A. swking the following 

reliefi: 

To declare that the applicant is entitled to be appointed against a suitable 
vacancy/post und" the LABWWCV 	 on compassionate grounik. 

To direct the respondents to consider the applicant for appointment agdmt 
a mutable vacancy/post under the Lakshadweep Administration on 
grounds and to Wont him, accordingbr without finiha delay 

2.~ 	Sbri R.Sreeraj, learned counsel appeared for die applicant and Sbri 
appe4red 

P.R. 	Moton, learned counsc~lbr R-1&2. Shri TPM brabim Khan, SCGSC 

appeared for R-3. Heard the counsel on both sides. 

When the matter came up before the Beach, respondents haw filed -a dcUffed -, 

reply statement in which it is stated as follows: 

"The recormnendation of die Committee was examined in detail by the 
Secretaiat and considering all the, aspect4 his application was refwW back to I 
the Committee for a review alongwith other 79 applications in the next meeft 
11w decision of the Review is awaited." 

Since the matter is pending before dtc Committee for a review,. learned counsel of 

the applicant submitted that the O.A. may be closed with a direction to the respondents to : 

cornmunicate the decision of the Committee to the appficant as earty as possible. 

Accordingly, Ihe respondents we direvtod to commutucate the demon of the 

Committee to the applicant as expeditiously as possible. 

O.A. is disposed of as above. In &c chcumstanoe, no order as-to costs., ~ "i 

Dabd dw 15%  ApM 2MS. 
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